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L (1) This Act may be called she Provincial Insolvency (Uttar Pradesh  Short Title, ex- !
Amendment) Act, 1576. ‘ tent and applica-

, tion,
(2) It extends to the whole of Uttar Pradesh. |
(3) Tt shall apply also m vespect of all proceedings pending immediately
before July 14, 1976.

2. In section 31 of the Provincial Tnsolvency Act, 1920, hereinalter Amendment of
referred to as the principal Act,— section 31 of Act

(a) in sub-section (2),— no. V of 1920,

(i) for the words “revoked or remewed”, the words ‘“revoked,
modified or renewed” shall be substituted ;

(ii) the following proviso shall be inserted, namely :—

“Provided that a protection order shall not apply to any debt j
referred to in sub-section (1) of section 44”;

(b) in sub-section (3), in the proviso, for the words “revoked”, the i
words “revoked or modified” shall be substituted.

3. In section 44 of the principal Act, in sub-section (1), for clause {d), Amendment of
the following clauses shall be substituted, namely :— section 44,

“(d) any liability under any agreement for maintenance or under any
decree or order for maintenance passed under any law for the time being
in force ; or
{¢) any debt or liability the amount due in respect of which is recover-
able from him as arrears of land revenue under the Uttar Pradesh Public |
Moneys (Recovery of Dues) Act, 1972 or under any other law for the
time being in force.”

4. (I) The Provindal Insolvency (Uttar Pradesh Amendment) Ordinance, Repeal  and
1976, is hereby repealed. savings.

(2) Notwithstanding such repeal anything done or any action taken under
the principal Act as amended by the aforesaid Ordinance shall be deemed to
have been done or taken under the corresponding provisions of the principal
Act as amended by this Act, as if this Act was in force at all material times.

[For Statement of Objects and Reasons, please see Part I11(2) of the Legislative Supple-

meént of the Uttar Pradesh Gazerte (Extraordinary), dated November 5 1976). i
(Passed in Hindi by the Utiar Pradesh Legislative Council:on November 2. 1976

and by the Uttar Pradesh Legisiative Assembly on November 8, 1976). 4

{Received the Assent of the Presiden! on December 4, 1976 under articic 201, of the

Constitution -of India and was published inPart 1 (&) of the Legislatve SuPplement of 1he

Cttar Pradesh Gazerre (Extraordinaryy, dated Deeember 10, 1976),
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